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The appllcant, uho was Goods Superu1sor, retired on

superannuation on 31 12-1979, He Flled thls-UA 1mpugn1ng

the communication dated 23-5-1988 (at pp.12 of the paper

quashlng -
book) and prayed for / ;)the aForesald 1mpugned communica-

tionf -—

" and consequently direct the respondents to

-—m—+->

He has further prayed :-

grant him the increments Pram 1-9-1976 conse-
'quent on his passing thE'EB'examiﬁation, to
Pix his pay with effect fram 1-1-1979 in fs.
550-750 ‘gra‘de at Rs.650 and refix his"per{si{nn
at Rs.413/= uith effect Prom 1-1-1980 and pay
‘him tHﬁ arrears of salary, allowances, aﬁda
pensicnary benefits i.e, gratuity, pension,
commuted value.of pension, leave‘encaShment
‘stc. uith‘intefest a£‘13% at market iate and

award costs."
=

2. By the impugned order dated 23-5-1989, he was inFormed

uith_be?erence to-his representétion dated 16-9~1988, that

after examination of his case in detail, -it was ?ound;that

the advance increment grénted‘tm him with ePfect from 1-6-1974

was incorrect as he was ndt aE:Dyal employee. This tommuni-

catloq:)Further states that the increme nts already sdnctioned
requ1re£)ﬁurther reu1810n as given therein and that his case

is being thoruughly examlned and the gver payment,lf any, will

- be adULSEd to him for remitting the same to the Ralluays.

that further
3. It appearsy/ his case [TaZ Y™™ i

,advance
to be a loyal uorker. Accordlngly, theilncrement given to

him wlth effect From 1-6~ 1974ralslng his 'pay from 1%.515 to
R Tt

‘found to be
%.530 1n the scale oF f5.455-700 uas[correct It was alse

ordered that consequent on his promntlun as [oods Supervisor

U




‘with effect from 1—1-19?9, hisg ﬁéy has,ﬁou been‘reuised
to Rs.650/= uith.effect ?rbm‘1—1~1979 in the sﬁale-o? Rs. 550~
750 (RS). Regardlng thlS refixation of pay on promotion
(from Rs.630 earller leed to % 650 now fixed), orders uere
issued by memorandum dated 21-10—1991, a copy of which has -
been produced before us by the learned counsel Por the.
applicént. ‘His peﬁsion has also been revised from the.
Vlnltlal date i.e. 1= 1 1980¢ Prom Rs.401/~ to Rs.413/- alonguith
revision 0? his DCHG from . 13,201 to Rs.13,621 and leave
encashment from m.S,DQD.ﬁﬁ to fs.52b2, Thsse erders are con-
tained in the communicatiun dated 22-10-199i addressed to
the épplicant; a capy of which has been produced before ué.‘
4, From the above, it is clear that the Increment given to
him from 1-6-1974 on account cf his being loyal in 1973
Railuay -strike, and which was threatened to be taken away
vide impugned order dated 23-5-1989 has been allowed to stay.
Tha communication daﬁeﬁ 22-10—1991 speciFically states that
the letter dated 23-5-1989 in dlsposal of representatlcn
dated 16 10-1988 may please be treated as cancelled. Thus,
his prayer for guashing the impugned order dated 23-5-1989
Nno more survives,  Similarly, the content af the impugned
order about the threatensd revision of the sanction of the
'niqgga§élncrement Prom 1-6-1974 also no‘morelsuruiues. His

‘pay on promoticn as Goods Supervisor ulth effect from 1- 1 1979
A

has also been‘ %ﬂ”\éé stated aboue and thus nothlng

-remains on this point also.

5. _Therleéfhéd;bounsel for the applicant urged before us ‘that
(i) E;gg appllcant has not been allouwed the arrears of pay

and allouanca&adm1551hle thereoﬁ:::}on account of upward
reULS;on of his pay on the promotional post From Rs,630/- to

R5,650/~ with effect Prom 1-1-197%,and that ____ 1. (i1) he
x >

d(:iifiéi}has not been alloued the arrears of pay on account of

grant of increment due at the stage of EPficiency Bar with



effect from 1-1-1976. VUe have caréFully'cqnsidered these
contentions and find that the orders'making him eligible
for the increment at the stage of EPficiency Bar had been
issued in Apfil/May, 1979 as per the sanction letter shoun
to us by the learnad caunsel Por'thé applicant, Any relief
in this regard, therefure, is outside the jurisdiction of
the Tribunal, the cause of action having accrued prior to
three years of the coming into effect of the Bdministratiue
Tribunals Act, 1985 (V.K. Mehra Ué, ﬁinistry of Information
and Broadcasting, Neu Delhi,‘ATR‘TQBG, CAT 203} Sukumar Dey
Us. Union of India (1987) 3 ATC 427, CAT (Calcutta,\kg.5.
Raghavan \s. Secretary to the Ministry of Defence (1987)

3 ATC 602, CAT, Madras)

6. It maYg~M$0 %ffEEEEféﬁﬁzzﬁ'that the grant of increment .
at ths stage of Efficiency Bar in the time scale of pay has
nothing toc do with the grant of aduanbe increment on account
af his having remained loyal during the Railway strike, ¥he

increment due at the stage of Efficiency Bar is regulated in

“accordance with the relevant rules and ordeqaon the subject.
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i_%ﬂ;wﬂlw_”ﬁ___ﬂw_ﬁbéxhﬂﬁw.~#~*—w;m- Accordingly,
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the revision of the pay of the applicant on the prcmbtionai‘
hosts with effect Prom 1-1-1979 and consequently revision of
his pensionary benefits has nothing to do uith the grant of
increment at the stége of Efficiency Bar about which orders,t
as already noticed above, had been issued in 1879 before

the applicant retired on supgrannuation and if he had ény
grievances in this regard, he should have appreoached the
competent Court of Law for appropriate relief within the
limitation prescribed under the Limitation Act, 1963,

Having Pailed to teskes any action within the limitation pre-

scribed, and the relief now prayed for in this-résbectfﬁé&ng

Ces
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outside our jurisdiction,. this cannot be granted to the
appligant by us,
7 As regards the prayer for arréars of salary and
allowances on accouht of revision of pay from Rs.630/-
to Rs,650/- with effect from 1-1-1579, the learned
counsel for the respondents has not been able to stéte
whether these arrears have been paid to the aplicant.or not,
The learned counsel for the applicant reiterated that
these have not been paid to the applicant, The cause of
action in this regard having arisen in pursuance of the
issue of memorandum dated 21-10-1991, we dispose of this
DA with the direction that the applicant shdl be paid
the arrearsi_of salary ad allowates admissible thereon
on account of refixation of his pay at Rs.650/- in the
scale aof Rs.550—75ﬁ(95) from 1-1-1979, if not already paid.
This direction shall bec complied-with within 7geriad of
three months from the date of receipt of a copy of this
order by the respondents. The 0A in regard to other
reliefs has become infructuous or is outside our‘jurisdictiOf
as discussed in the,preceding paras, NoO costs.
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(T.CHANDRASEKHARA REDDY) ° : (P.C. JAIN)
Member (Judl,) mEmber(admn)

Dated June 22, 1592

Deputy Registrar

Dictated in the open court

To
1. The Senior pivisional Personnel Officer,
sk - S.C,Rly, Vijayawada. ‘
2. The Senior Divisional Commercial Superintendent, S5,C. Rly,Vljayawadc
3. The General Manager, S.C.Rly, Rallnilayam, Secunderabad. .
4. One copy tc Mr.G.V.Subba Rao, Advocate, CAT.Hyd,
5. One copy to Mr.N, V.Ramana, SC for Rlys, CAT Hyd. '
6. One copy to Hon'ble Mr,T.Chandrasekhar Reddy, M(J)CaT. Hyd .
7. One spare copy.

pvm.





